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' IN THE CENTEAL ADMINISTRATIVE TRIBUNAL
MUVBAT BENCH
Original Application 7o:191/98
Date of Decision:4/5/98
“B:;,S.:,E“?}I‘wﬁﬁ%mmf ;,:;, e Applicant.
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§£§&w=§.3939._9§m,,. &..oieiniinenene Brdvocate for
Applicant.
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Union of ¥§dla§‘w§=9¥§iwmv - Respondent(s)
““"‘5' Shri VeSeMasurkar . .......comccowoo ' Advocate for
o ’ Respondent (s)
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Hon'ple Shri, Justice R.G.Vaidyanatha, VeCo —~
Hon'ble Shri, pepPe8rivastava, Member(a).,
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(2) Whether it needs to pe circulateéd to VYV
o other Benches of the Tribunal?
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| BSFOR THE CENTRAL DMINISTRATIVE TRIGUNAL

GULESTAN_BLDG.NO,6,8TH FLR,PRESCOT_RD,FO)

- ¥ 'ORIGINAL APPLICATION N0,191/98s

MUMBAT - 400_001s

DATED- THIS 4TH DAY GF MAY, 19982

CORAM 3 Hon‘ble shri Justice ReGsVaidyanatha, Vice Chairman,

‘'Hon'ble shri P.P,Srivastava, Merber(a),

4-B,-Ganesh Bhavan,
Senapatl Bapat Marg,

BY

1.

‘Murbai - 400 016, -

Advocate shri s,bighe,
L V/ ’,_3'7 . |
Union of India,

through the General Manager,
Western Railway, Churchgate,

. Manmbai. - 400 020,

Az."‘

e

The Divisional Railway Manager,

Bonbay bivision,

Westein Railway,

' Bombay Central,

34

4,

. Sj—.‘

By

Mambai - 400 008
Pankaj Malaviya,

PR

ee« Applicant,

Exe2dditional Divisional Railway Manager(0),

Bombay bPivision,:
Western Railway,
Bonbay Central,
Mambai - 400 008,

Smt.Chetana Mumar,’
A_.DE.ROMA.“(T.).‘. Manbai central

Marbal - 400 008,

The Chief Electrical
Bistribution Engineer,’
Churchgate,’ 5th Floor, .
Station Building, Munbai-20/

Advocate shri v, SeMasurkar,

IORBERI

e« e« Respondents,

I Per shri ReGeVaidyanatha, VeCeX

Héa:c‘i both sides. 1In this application; the

- applicant is challenging the punishmenﬁ

/'\in@osiﬁg’” penalty of _
' R el 4

reigoval from service, It is brought to ocur notice that there—is

an order of the disciplinéxy authority,

the applicant has

already filed appeal dated 30/5/97 to the appellate authority,

' Admittealy,

the appeal has not yet been disposed of and is



-2 - . . : o

stated to be pending. ' As per the administrative Tribunals act,

the applicant will have to~ex@§usty3all the -other remedies
befére approaching this Tribunal. Hence, the-applicatioafis
premature and we feel that the OA can be disposed of at the

admission stage itself with direction to respondents.

In the result, the 0A is disposed of at the-
admission stage with a direction to appellate_auth;rity to
dispos%é of thevappeal’dated 30/5/97 preferably within
a‘pericd of 4 months from the date of receipt of this order.
copy og the-order be communicated to appellate-authérity.
The appellate antﬁority may give a personal hearing and
dispose of the appeal on merits.  in the circumstances of

the case, there will be no orders as to costs. Copy of the

order be given to both the partiess

(Re Go VAIDYANATHA)
VICE CHAIRMAN

abpe



